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I THE CENTFAL ADMINISTEAT IVE TRIBIMAL, JAIPUR BENCH, JAIFUR.
* k%

Date of Decisions: 26.10,.54,

on 767/92
(02 64 /90)

ANHIYALAL R . ves AEPLICAND.
V/s.
UNION OF IWMDIA & 08 . ' s+ s RESFONDENTS .

CORAM:

HOM'BLE MR . GOPAL FRISHMA, MEMBER (J).
HOW'ELE MR, D0 . SHEREMA, MEMREE (%) .

For t£he rpplicant eee SHETI SHIV IUMAR.

For the Respondents eee SHEI MiiTISH RHZITDART .,

PER HO'BLE .. SOFAL IRISHWA, MEMEEER (J).

Applizant Fanhiyalal B has prayed in this zpplication u/s

kf‘

g . . ‘o . . -
‘ 19 of the Administrative Tribunalszs asczst, 1225, that ths iwguacone=d

crder dated 12.10,29 (anneware A-1) in 2o far az it relztes to the
applicant 's having not B2en 2onziderzd suitable for promction to

the post of Junicr Poremarn be declarsd illzeazal andl 32t azide and

the reaspondzrnts e dirs “te:i to condider his fasz for promobion £o

rerused the records.

. Thz applicant iz presently holding the post of Diessl

{‘/ Senior Chargzman. The n2xt higher L_:-;si-'s that of Junior Poreman,
as e r the chanrel <f promcotion, and since the post of Junicr
Forzman iz a sel=cticn post, promcticrEto this post ars Jranksed on
the hesii. of nerit-con-saitability. Tt is stated by the apolicant

that there was an upgradztion ander Testrustaring scheme in the

Pailyay and.,according €0 the medifiad sslectlon me

2

t};nD"l, rrl ;l"xr‘;t1|_.n~.

were to ke ased on the scritiny oFf records. It if contended that

while sonsideris ng the oromction against apgdradsd nost Wwezof, 141.3%
the confidential reoordes for thrse vears preceding 1.1.24 shoald
have hzen talEn into account, th: last 20R being for the Jear

. as also
C(\Q\n%““"_ ending &n 21.,2.84, It iz oontendsd that the apolicant was within

00-0.2.




Cd oz

wrongfully denied £o

é )

of considerabion and was o the

post of Junior Foreman (Dicsel) w

but pr

amok ion was

in spits thzt he was nst

commanricated any ajdveres entry in his ACR. He mads several

razpres vieldza no

favoaralb action of the rezpondants in not granting

promoticn £o him iz not suftainabls as the sene is arbitrary and
illegal. on the conkrary, the resgmnuqq g have fleadzd thak the

applicant 's record was conzidered by ths competznt aukhority and

o the basis of the confidential rolls of the relevant three

years, thz applicant was not found suitakls for holding the
"

upgraded goet of Junicr Forswan (D) scals Re2000-3200, l',bls

rzgpondent = that

adjudged 2.

4, There iz nothing on the rzcord £o show that thepe was
thing adverss in the servise records of the applicant during

rrecaeding 1.1.22 to de=bar him for oromotion o the
af Janior Poozman (D). alverss Sammiinicated ko

Tl

1.l e24. Wo commanicati

of any aldverss entries in the Anmal Zonfidsntial Pegpoces for the
threze years imrediately preoeding 141481 have besn sznk &2 the

c. T these circaitstances, we Jdirect the rezpondents £
rzoonfider the applizank 's caze for promotion o ths post of

g

-
oo

Junior Foreman (D) w.

for the thres years mmediate preceding 1l.l.24

erzzluding frow consideraticon the adverss eub:

Y

svide Annzsrure R-1 Jdatsed 20.7.26,

i
count sarlisr This exercise should bz dons o7 responlent 3

e

Q)

.'0003.



-

within s pericl of thoee months from ths Jat.
copy Of this order.

5. Thz QA is 3llaowed atcordingly, wit) no ordsr

COsts.
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( SOPAL IFISHNA )

MEMBEF (2) MEMEER (J)



